151

From,
District Magistrate,
Mirzapur.
To,
The Registrar,
Hon'ble National Green Tribunal,
Copernicus Marg,
Mew Delhi.
E-mail : judicial-neticioov.in

ReENa.:aﬂja‘-‘@,C— Date : 92-55'-1.17

Sub:- Submission of Action taken report in pursuant to order date 12.03.2024
passed by Hon'ble NGT in the matter of Original Application No.664/2023
Ankur Verma Versus State of Uttar Pradesh & Ors.

Sir,

In compliance of Hon'ble NGT order date 11.01.2024 in matter of O.A. No
664/2023 action report was send through E-mail on 11.03.2024. Now in compliance of
Hon'ble NGT order date 12.03.2024 in matter of O.A. No. 664/2023 Ankur Verma
Versus State of Uttar Pradesh & Ors., the same Action taken report is being filed
herewith again.

It is required that the Action taken report may be presented before the Hon'ble
Tribunal for Kind consideration.

Enclosure : As above
Your faithfully,

e

(Priyanka Niranjan)
District Magistrate
Mirzapur.
Endt. No. & Date as above.
Copy to :-

|. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow
for kind information and necessary action please.

2. Chief Law officer, U.P Pollution Control Board, Lucknow for kind information
and necessary action please.

/___,..--"'

(Priyanka Niranjan)
District Magistrate
Mirzapur.
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From,
District Magistrate
Mirzapur.

To,
The Registrar,
Hon'ble National Green Tribunal,
Copernicus Marg,
MNew Delhi.
E-mail : judicial-ngt@gov.in

Ref. No.: Eiy Date: ) ) - 2,3{7

Subi-  Submission of Action taken report in pursuant to order date 11.01.2024 passed
by Hon'ble NGT in the matter of Original Application No. 664/2023 Ankur Verma
Versus State of Uttar Pradesh & Ors.

Sir,
In compliance of Hon'ble NGT order date 11.01.2024 in matter of O.A. No, 664/2023 Ankur
Verma Versus State of Uttar Pradesh & Ors., the action taken report is being filed herewith.

It is required that theAction taken report may be presented before the Hon'ble Tribunal
for Kind consideration,

Enclosure ; As above

Your faithfully,

g

(Priyanka Niranjan)
District Magistrate
Mirzapur



153

Action taken report in pursuant to order date 11.01.2024 passed by Hon'ble NGT in the
matter of OA No. 664/2023 Ankur Verma versus state of Uttar Pradesh & Ors, :-

1. That Hon'ble NGT has constituted a joint committee vide its Order dated 11.01.2024 in

Original Application No. 664/2023, Ankur Verma versus state of Uttar Pradesh & Ors.
Directed joint committee for verifying the factual position and suggests appropriate
remedial action. In compliance of Hon’ble NGT directions following members have been
nominated.

A. Shree Shiv Pratap Shukla, ADM (F/R), Mirzapur.

B. Shree U.K Gupta, Regional Officer, UPPCB, Sonebhadra.

The Joint Committee conducted the site visit on dated 28.02.2024 of M/S Rishabh

Traders, Meer saheb ki Gali, Kadamtar Mirzapur for reviewing the factual status of grievances
made by the applicant. During visit by joint committee they found The Unit namely of M/S
Rishabh Traders situated in Residential area. The unit is engaged in production of Brass Pots.
The Unit has not installed any Pollution contral system in the pit furnace. Unit has not obtained
‘Consent to operate’ CTO form from UPPCB.

2. That On behalf of Joint inspection report submitted by committee of 1. Shree Shiv

Pratap Shukla, ADM (F/R), Mirzapur and 2. Shree U.K Gupta, Regional Officer, UPPCB,
Sonebhadra direction has been issue to another Joint Committee of three Member 1.
City Magistrate Mirzapur, 2. Regional Officer, UPPCB, Sonebhadra and 3. Circle officar
(Police), Sadar Mirzapur to Seal Unit namely M/S Rishabh Traders, Meer saheb ki Gali,
Kadamtar Mirzapur under section 31-A of Air (Prevention and control of Pollution) Act
1921 (as amended).

3. That Committee of three member had physically inspected Unit of M/S Rishabh Traders,
Meer saheb ki Gali, Kadamtar Mirzapur on 06 March 2024 and Banned Dperétinn of
Industry and sealed Machinery room and Pit Furnace under section 31-A of Air
{Prevention and control of Pollution) Act 1981 (as amended).

. That enclosure of action taken report in pursuant to order date 11.01.2074 passed by
Hon'ble NGT in the matter of OA No. 664/2023 Ankur Verma versus state of Uttar
Pradesh & Ors. attached.

£~ W



154

/2023

0 RIS ER afiyaew, ¢ faed o RaREN sovo HTAF-66!

WW?&GHUWHE‘QGTHT?GTW@HWWW A Aed
, PER, Aoy @ faeg godo Fquel P @S mﬂg
me*wmagmmrmw #ROMYR gRI TSC

AR B e -

AEEY

M0 X gRer arftvaor, 9 Ree § Rl Fogo FeAI-664/ 2023 3
o T 0w wRER @ o ¥ ameid derd Rew ged, W wEd @ A,
TR, ARGTR B Rwg I e wuds @ oo def de—H-07865/C-2/
Vaayu-538 / fwifqz/24 Reiw—o04.032024 gRT arg  (ygmor frawer e fAr=eT)
iffRr, 1081 (@erienfe) o eRT 31-v @ el @l e frfa fpgr aT 2|
SaT q) IRW P ST YRR pv &g wferd frenfred, ARG 7
yEiE—ofl0234 /300 WeET—664 /2023 fRFfe—0503.2024 g Prygwdia wfafr @
oA frar T 21 Sed Wl @ wieRel g a9 @ Rered e
fai—06.03.2024 &7 farar war| e @ Wiy 9T @ Wored @ Y @Y SurT
& 7L gu-aed @@ g wei we @ e/ des fear man e @ gge
TR oTATEge Bl A i B | l'
'\,Iv%% > 24
o o } il

c‘"_i _;-l._vj‘-"l.'-]

L I S o
A —‘ZJI 1. dl ﬁ‘. j\.]':—"ij_lki-\ i 1;"’} 4 T

'—qvﬁ”ﬂ'?’:ﬁ\" 30 44 7. 504)
w—wﬁaﬁraﬁmnﬁ-ﬁfﬁm A T BRI —

wowo | itk — o
!Eﬁnm ' '""_W“{ - ..1- o EWIER

| 1. e
F-? _._

S N -

| 3

I"l.L.‘,.
Qo 57 Hiere?
Fan-e i



155
Braterd fRrenfe), ARy

UHIH— Go234-/0.A, No. 664/2023 femi— o5 lo3 2o

IR

o s wRa afwwn ad fReeh 4 fRarnie aovo wem-s64 /2023 HE At gy
SOW0 WRSR T 34 Yawv A anewifad dad R e, v wigs @ el menae Aoz @
fawg oo wguw fumvw 91 owEaw @ ded wwn—-107865 /-2 / arg—-538 / faiqe / 2a
feid—04.03.2004 B W A Ay (g Mareor wen Frfson) sffias, 181 (orafs) 7
U1 31-1 @ FIa @) ey (Al R @1 9o o aer @ srporers § wEn # a=h
giaa s o 8 e wifl @ re R e 2

1. TR Afrge, frong |
2. &9 ARSI, So¥o wgwer Frgzor 9, Hewg |

3. e (gfere), wex, MvemgR |

swen WA @ PR R s & R e wawer ¥ areiRa e oy ed Aw
maﬁﬁﬂ.ﬁnﬁ{maﬁﬁﬁqﬁﬁﬂﬁmmmmmﬁﬁemf
R d@Is, W & A ¥ U A, awes @) R B 0 e § s

9§ g defeie—
yfafef— v wewlt & arureret |



o ol R OFFLc, Q&G LiFE

e ] o Bl
W‘h E]]gﬂ m ﬁ—qaur a}é \\\ﬁ If“l"l:?r}?‘]hT'l‘PHl

E: 4 s U.P. POLLUTION CONTROL BOARD
Nz
- SONBHADRA
wil - ferstia—
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To,

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.
E-mail-judicial-ngti@pov.in

Sub- Submission of Joint Commiltee report in pursuant to order dated 11.01.2024
passed by Hon'ble NGT in the matter of Original Application No. 664/2023,
Ankur Verma Versus State of Uttar Pradesh & Ora.

Sir,

In Comphance of Hon'ble NGT order dated 11.01.2024 in the matter of O.A. No.
66472023, Ankur Verma Versus State of Uttar Pradesh & Ors., the Joint Committe
report is heing filed herewith.

It is requested that the aforesaid Joint Committee report may be presented
before the Hon'ble Tribunal for kind consideration.

Encl.: As above. -
Yours faithfully,

e
(UK. Gupta)
Regional Officer
Sonbhadra.
Endt. No. & date as above.
Copy to*-
1. District Magistrate, Mirzapur for kind information please.
2. Chief Environmental Officer {Cirele-2), U.P. Pollution Control Board Lucknow
for kind information & necessary action please.
3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
and necessary action please.
4, Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber,
Supreme Court of India, New Delhi-110001.
Executive Officer, Nagar Pulika Parishad, Mirzapur.

=8

VS = WY g
_f/ﬁi e \np__":a
By
(e
Regional Officer
Sonbhadra.

wialay - HEA HE 162, IR HE (Frae gesl Blew)
ST, WITTE—-231216 Robertsganj, Sonbhadra-231216

r L

Lt Coanails rnennhhadraf@inneh in

Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
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~ Joint Committee Report in pursuant to order dated 11.01.2024
:' passed by Hon'ble NGT in the matter of Original Application No.
664/2023, Ankur Verma versus State of Uttar Pradesh & Ors.

1. That Hon'ble NGT has constituted a joint committee vide its Order dated

11.01.2024 in Original Application No. 664/2023, Ankur Verma Versus State
of Uttar Pradesh & Ors. and directed joint committee for verifying the
factual position and suggests appropriate remedial action. The operative

part of the order is reproduced as below: -

.3 In view of the facts and circumstances of the case we consider
itnecessary to have the response from (1) State of Uttar Pradesh, through
Chief Secretary, Government of Uftar Pradesh (2) Executive Officer,
Municipal Council Mirzapur, (3) District Magistrate, Mirzapur and (4)
UPPCB, through its Member Secretary who stand impleaded as respondents
No. 1to 4. The Registry is directed to prepare and attach memo of parties
to the application. Notices be issued to respondents no. 1 to 4 requiring
them to file their reply/response to the averments made in the application
within two months at Judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR supported PDF and not in the form of image POF,

4. In view of the averments made in the application, we also consider it

appropriate that a Joint Committee be constituted to verify the factual

> R (B
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position  and suggest appropriate remedial  action. Accordingly, we
constitute a Joint Committee comprising of representatives of the Uttar
Pradesh Pollution Control Board (UPPCB) and the District Magistrate,
Mirzapur and direct the same to meet within two weeks, undertake visits to
the site, look into the grievances of the applicant associste the applicant
and representative of the concerned project proponent, verify the factual
position and suggest appropriate remedial action. The State PCB will be the
nodal agency for coordination and compliance.
5. Factual and Action taken Report may be submitted within two months by
e-mail at judicial-ngt@gov.in preferably in the form of searchable POFAOCR
Supported PDF and not in the form of Image PDF,
6. List for further consideration on 12.03.2024....."
. That in compliance of Hon'ble NGT directions, following members have
been nominated by the concerned departments: -

a. Shri Shiv Pratap Shukla, ADM (F/R), Mirzapur.

b. Shri UK. Gupta, Regional Officer, UPPCB, Sonebhadra.
. That the Committee members discussed and decided a date for carrying
out field visit. The joint committee conducted the site visit on dated
28.02.2024 of M/s Rishabh Traders, Meer Saheb Ki Gali, Kadamtar, Mirzapur
for reviewing the factual status of the grievances made by the complainant/
applicant,

Page 2 of 8
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4. That the following issues were raised by the applicant in his application:-

........... complaining about illegal operation of a Metal melting furnace,
factory and prr.-:rductir_m unit behind his residential house at Mohalla
Kadamtar ki Gali, Thana Kotwali City, District Mirzapur emitting toxic and
black smoke particles, making intolerable noise and causing air pollution
resulting in damage to environment and posing serious health hazards to
local residents. The applicant has sought issuance of directions to the
Project Proponent for relocation of the Industry to conforming area......”

5. Field Observations of the committee:

| M/s Rishabh Traders was found situated near residential house of the
applicant. The unit is engaged in production of brass pot as main
product using brass scraps as raw material. The information about
production capacity of brass pot was not provided by the representative
of the unit.

Il. At the time of visit, Shri Rishabh Kasera Son of Shri Krishan Chandra was
present as proprietar of the unit and Shri Ankur verma was present as
complainant. The unit representative informed that pit furnace is not
operated. Only job work of finishing of raw brass pots is done on the

market demand.
" -
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lll. - During visit by joint committee the unit was found operational. However,
the process of melting process of brass scrap was found stopped on the
day of site visit.

V. The unit has installed one pit furnace as major air pollution source ang
coal is used as fuel in pit furnace. This pit furnace is used for melting of
brass scraps. The unit has not provided any pollution cantrol measures
to control the emission emitted by furnace.

V.  Photographs are as follows:-

\Lalfuda: 25149340
Longitude: B2 567053
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VI. The monitoring of gaseous emission could not be done due to non-

operation of pit furnace i. e, melting process of brass scraps at the time
of visit. The unit will emit gaseous emission into surrounding
atmosphere whenever it is operated as it has not provided any air
pollution control system,

VIl The unit has not obtained 'Consent to Operate’ (CTO) form UPPCB. The
unit is being operated without obtaining CTO in residential area without
proper land use conversion. The record about land use was not
produced by the unit.

6. That it is submitted that Regional Officer, UPPCB Sonbhadra has directed
M/s Rishabh Traders, Meer Saheb Ki Gali, Kadamtar, Mirzapur for providing
information vide letter no. GO214/0A-664/2023/2024 Dated-29.02.2024
with copy to Executive Officer, Nagar Palika Parishad, Mirzapur for
providing the information about the land use of the said unit. The copy of

letter dated 29.02.2024 is attached herewith and marked as Annexure No.-1.

& E —""  Page50i8
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That it is submitted that Executive Officer, Nagar Palika Périshad, Mirzapur
vide their reply dated 01.03.2024 has informed that the house of the unit is
registered as residential in tax records and the house number-288 of ward
number-05 is registered in the name of Shri Krishna Chand S/o Lt. Shri
Chand. The reply of Executive Officer, Nagar Palika Parishad, Mirzapur is
attached herewith and marked as Annexure No.-2,

That the unit vide its reply as notarized affidavit dated 02.03.2024, has also
informed that pit furnace is not operated. Only job work of finishing of
brass pots is being done as per demand. Applicant Shri Ankur verma is
cousin brother of the unit proprietor and complaint is done by him due to
family dispute. The copy of notarized affidavit dated 02.03.2024 is attached
herewith and marked as Annexure No.-3.

That UPPCB has issued closure order against the unit under the section-31A
of Air (Prevention and Control of Pollution) Act, 1981 (As amended) vide
letter Dated-04.03.2024 as per recommendation made by Regional ClJffiier,
Sonbhadra sent vide letter dated-01.03.2024. The copies of letter dated
01.03.2024 and 04.03.2024 are attached herewith and marked as Annexures
No.-4 and 5.

That UPPCB head-quarter, Lucknow vide its reference no H35723/C-4/0A

No. 64/2016 letter dated 10.05.2019 has issued direction for complying of

&= . i
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order dated 28.11.2016 passed by the Hon'ble NGT.in the matter of OA Na
64/2016 Gopeshwar Nath Chaturvedi versus U.P. Pollution Control Board
and Ors. The copies of letter dated 10.05.2019 and order dateﬁjzaﬂ.m‘iﬁ
are attached herewith and marked as Annexure No.-6 & 7. The operative
past of the order is reproduced as below: -

“.8. In view of the above, we pass the following orders:

(V) If unit which is operating in the residentia/ area, the Administration may

In pursuant to direction issued from UPPCR head-quarter vide its letter
dated 10.05.2019, Regional officer, UPPCB, Sonbhadra has requested to
Executive Officer, Nagar PalikaParishad, Mirzapur for shifting of the said
unit namely M/s Rishabh Tradres from residential area vide reference no

GO219/0A-664/2023/2024 dated 01.03.2024 (Annexure No.-8).

Conclusion/Suggestions:

The Unit namely M/s Rishabh traders is situated in residential area. The unit

is engaged in production of brass pots. During visit by joint committee the
finishing work of raw brass pots was found in the unit. The process of melting of
brass scrap was found stopped on the day of site visit. Due to closed operation of
pit furnace, the monitoring of gaseous emission could not be done at the time of

visit. The unit has not installed any pollution control system in the pit furnace. The

G (R &
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N\ unit has not obtained ‘Consent to Operate’ {CTO) form UPPCB. Therefore, the
< following steps should be taken by concerning department:-

l. UPPCB and District Administration must ensure compliance of the
closure order issued by UPPCB under the under section 31-A of Air
{Preventir_;rn and Control of Pollution) Act, 1981 (as amended).

Il The Unit should not operate as per given statement in the notarized
affidavit dated 02.03.2024.

Il Executive Officer, Nagar Palika Parishad, Mirzapur should initiate
proceedings for shifting of the said unit namely M/s Rishabh Tradres
from residential area in pursuant to order dated 28.11.2016 passed by the
Hon'ble NGT in the matter of OA No 64/2016 Gopeshwar Nath
Chaturvedi versus U.P. Pollution Control Board and Ors. and direction
issued by UPPCB vide its letter dated 10.05.2019.

The above Joint Committee Report is being filed for the kind perusal and

consideration of this Hon'ble Tribunal,

2 L""
C%\q;‘ okl o2iy Y-03:0%H

a

(UK. Gupta) oM {Shiv Pratap Shukla)
Regional Officer ADM (F/R)
U.P.P.CB, Mirzapur.
Sonbhadra.
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